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(iv) NEED FOR STEPS TO REGULATE RE-
CRUITMENT OF INDIAN L4BOUR FOR
GuLr CoOUNTRIES

- *SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli): In recent iimes, many
of our people go to UALE. Arab1a,
Irap etc. in search of jobs, after obtain-
ing passports. In getting passports,
visas for them, there are many mal-
practiceg occurring. Some claim to be
the agents of these countries for re-
cruitment purposes and some others
as Government of India recognised
agents. They advertise in our news-
papers. It is stateq that from Rs.
10,000 to Rs. 20,000 are realised by
these agents from the prospective ap-
plicants for jobs in these countries.
Some of these institutions after col-
lecting money just disappear. = Some
others stall the applicants, promising
them that visa would be obtained for
them from the respective Embassies.
The common people are thus being
deceived and most of them_have be-
come viptimg of these devious agents,
In newspapers, graphic accounts of
such people appear day in and day out.
Even the nameg of such agents appear.

It has become the duty of the Gov-
ernment to take immediate steps to
curb thig kind of unhealthy practice.
There are institutions which are regis-
tereq with the Labour Department for
recruitment to be done in this regard.
Yet such malpractices continue to
occur. The only solution is that the
system of agency for reeruitment
should be done away with.

The Government should get in direct
touch with the Embassies concerned
anqd get their requirement of personnel
in those countries. The Embassy of such
Countries should supply the statistics
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in this regard and the Government
of India should make direct recruit-
ment and send them abroad. If this is
not done, naturally those who go to
these countries on forged passports
and visas obtained dthrough these
agents will be deported back to India
as refugees by these countries con-
cerned, like refugees from Sri Lanka,
Bangladesh etc. Now we read about
the conflicts taking place in London
between Indians and Englishmen. Si-
milay situation should be avented in
UAE and other countries by taking
adequate sieps.

The Government should also scru-
tinise how the money sent by the In-
dians working there is being utilised
in our country. It should be ensured
that their remittances are not utilised
for anti-national activities here in
our country. The Government should
also ascertain that these people who
go there are working in the jobs who
which they have been taken abroad.
Briefly, the Government should regu-
larise the modalities of recruitment to
these countries like U.AE. Secondly,

‘their future should be assured in those

countries so that they are not made
refugees. Their remittances to this
country should also be scrutinised by
the Government regularly.

(v) DEMANDS OF YOUTH AND STUDENTS
FOR EDUCATION AND JOBS

PROF. RUP CHAND PAL (Hoo-
ghly): Sir, thousands of youth and
students from different parts of the,
country have assembled at Delhi to-
day (15-9-81) under the banner of
All India Youth and Student Action
Committee comprising representatives
of Democratic Youth Federation of
India, National Student Union of
India, Indian Youth Congress, All
India Youth League. Revolutionary
Youth Organisation and Youth for
Democracy to press certain urgent
Demands of the youth ‘and students
of India. Their demands include right
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employment relief, free and compul-
sory education upto gecondary stage,
placing of education in“the State List,
allocation of 10 per cent of Budget
provisions for education, introduction
of mother tongue as medium of ins-
truction throughout the country,
bringing down of voting age to 18,
radical land reforms to relieve pres-
sure of growing unemployment.

The remresentatives of the above
mentioned Action Committee are
handing over a Memorandum con-
taining the above demands signed
by several millions of youth and stu-
dents of our country to the Hon’ble
Prime Minister of India today.

I urge upon the Central Govern-
ment to give due consideration to
the demands of the youth and stu-
dents of our country and take all
necessary steps at an early date to
mitigate the sufferings of the youth
and students of our country. el

(vi) NEED FOR TMPROVING THE LOT OF
THE DISABLED AND HANDICAPPED
PERSONS
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(vii) ALLEGED NEGLIGENCE OF THE ME-
DICAL STAFF OF NATIONAL FERTI-
LIZER LTp., BHATINDA

SHRI N. K. SHEJWALKAR (Gwa-
lior): Sir, I wish to raise a matter
under Rule 377 regarding alleged
negligence of medical staff of Nation~
al Fertilizer Limited, Bhatinda, caus-
ing great unrest among the emplo-
yees. On the morning of 11th Septem-
ber, 1981, a serious accident took
place near the Factory Gate between
a factory bus and a scooter. One died
on the spot. It is reported that on
account of negligence on the part of
medical authorities ‘of the factory
another young man also died. Timely
attention” and medical help could



